
301 Situation in AGRAHAYANA 30, 
Assam (CA)

SHRI SAMAR MUKHERJEE The 
CRF is uied against us only and not to 
control riots

SHRI K Cf PANT He made d sur-
prising allegation that the riots had taken 
place with the connivance of the Centre 
I t is an amtuung statement Jt is an irrcs 
ponsible statement 1 would strongly pro 
test against such statements which only 
lead to exacerbate the feelings that 0ready 
exist m that area

SHRI SAMAR MUKHERJEE That is 
because there is a general movement 
against the high prices of foodgrams

SHRI JYOTIRMOY BOSU (Diamoni 
Harbour) I had given notices about two 
things
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SHRI SAMAR GUHA Th t has i ten 
the demand of the whole House

MR SPEAKFR The lion Mini ter 
had made it very clear
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MR. SPEAKER Usually, we allow 
only half an hour for the calling attention 
notice, and we sometimes take it up to 
45 minutes But today it has taken more 
than 1J ho rn  This is the third time in 
♦tii« week that the calling attention notue, 
1mm taken up so much time

1894 (SAKA) Re Piotetdmgs of 202 
the House

SHRI JYOTIRMOY BOSU Since the 
hon Prime Minister is here, she may make 
a statement about the feasibili y of send 
mg an MPs delegation to Assam We 
have been asking for it foi a very long 
time You could help us in this regard.

13.35 hr*.

RF PROCEEDINGS OF THE HOUSE

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) I had written to you about two 
things May I read out? I suo motu 
wish to say the following which I had 
written to you immediately

MR SPEAKER That is already <x 
pun&ed Where does his sun motu eome 
m now ?

!»HRI JYOTIRMOY BOSU I do not 
want to offend Shn Raj Bahadui and 1 
do not want that he snould -»e left huit 
So I onlv want to say that I h ive my 
lecards for him and I do not wish to 
hint him at all He is a good man, theic 
is no difliculty m saying that personalh, 
he is a good man

MR SPFAKfcR One thmt is there 
th it that is already expunged All that 
he can safely do now is not to offend him 
in future

SHRI JYOTIRMOY BOSU All nuht 
Sir

But unfoitunately I hive another un 
pleasant task and that is in ictard to the 
privilege motion about the foui motior s 
th it I had moved in this House in this 
session That has to be taken up That 
is a very unpleasant task Shri Raj 
Bahadur had in his speech said—I am 
told that you Sir, have already he<*rd the 
tape record and it says that he said—th it 
Shn Jyofirmoy Bosu had moved four 
motions >n this session That is number 
one Number two on top of this tiie 
record was altered—I would not use thc 
word ‘tampering’ just now There are 
two things There is a clear case of 
privilege Now I seek your permission
to allow me to raise this question of 
breach of privilege
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SHRI S. A. &.HAMIM (Srinagar): 
Against his respected friend, Shri Raj 
Bahadur.

MR. SPEAKER: No, no. I saw the 
record. Normally we have the proceed-
ings. 1 shall make the position very 
dear. The proceedings are taken from 
the Reporters’ copy. In this case in what 
had appeared in the proceedings coming 
from the Reporters’ copy, 1 do not think 
in between there is any tempering. The 
tape-recording is there. I think in this 
case Shri Jyotirmoy Bosu is coirect there 
(Interruptions).

AN HON. MEMBER: Privilege comes.

MR. SPEAKER: The tape-recording is 
there. The Minister explained it (Inter 
ruptums).

SHRI JYOTIRMOY BOSU: It is a 
question of privilege.

MR. SPEAKER: No question of pri-
vilege. Sometimes, when all of you arc 
speaking, the Reporter takes it wrong. 
Tampering iomes in if theie »s some 
change in between. Sometimes, when all 
of you are speaking, the Reporters do not 
catch it. In that case, we leave it to the 
Members to correct. They can correct 
it. In this case, somehow, unfortunately, 
It happened. I have laid the position as 
it is before you. I request that this may 
be dropped.

SOME HON. MEMBERS; .Yes, yes.

SHRI JYOTIRMOY BOSU: As per 
your desire that it should be dropped, and 
since you have made the position clear 
that he had said it, which was incorrectly 
put in the proceedings, I drop it on your 
request.

But I wish Shri Raj Bahadur.. . .  (In­
terruptions).

SHRI S. M. BANERJEE (Kanpur): 
JVhat about my privilege motion against 
Shri S. N. Mishra? (Interruptions).

MR. SPEAKER: I have got i t  I  a n  
waiting for the member. You mean 
matter about the Balayogi?

SHRI S. M. BANERJEE: Yes.
ft

MR. SPEAKER: It is with me. It is. 
there. I will discuss with him.

There was also a case, similar to this 
recording. Some similar sounding words 
somehow are mistyped (Interruption*). 
You are interested in keeping it alive.

SHRI S M. BANERJEE: Kindly allow 
me to make a submission.

MR. SPEAKER: You see me later o*.

SHRI S. M. BANERJEE: He may not 
attend the House (Interruptions). I have 
a document whi^h is addressed to the 
Prime Minister, copies of which have 
been distributed, in which my leader, Shri 
Indrajit Gupta, has been attacked.

MR. SPEAKER: I will ask both of you 
to see me in my Chamber.

A similar mistake happened yesterday* 
to which reference was made by Shri 
Kachwai. It is a similar mistake of trans-
lation. They thought this Nivesh wa* 
another BiU. But it was some translation 
of that.

SHRI S. M. BANERJEE: I rise on a  
point of order. The House cannot be 
misled like this. It was no question of 
translation. Thif is the letter:

“My dear Mrs. Gandhi, I  learnt t o
afternoon...

MR. SPEAKER: No, no. Unless I catt 
you___(Interruptions). Are you listen-
ing to me ? So long as I am on my h H , 
nothing else will go on record.

SHRI S. M. BANERJEE: Do I take II 
that the privilege motion ha* bam 
refused ?

MR. SPEAKER: I will explain <0 fern 
and then reftise i t
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SHRI s . M. BANERJEE: When will 
you explain i t  ?

MR. SPEAKER: 1 will explain it to you 
and if you are not convinced then I will 

- think about it. There is nothing in that 
but 1 though); it must be brought to your 
notice. (Inteirupnons). Order, order.

SHRI S. M. BANERJEE: Sir, let the 
whole thing be laid on the Table of the 
House, (hiienuptions). le t me lay it

MR. SPEAKER: Order, please. Yon 
are not called by me Nothing will go on 
record.

SHRI S. M. BANERJEE: Kindly allow 
me to s>ay that whatever Mr. Sbambu 
Nath Misra is circulating.-1 * *

MR. SPEAKER: Order, order. Please 
do not use such words.

SHRI K. S. CHAVDA: Sir, regarding
the reply of the Deputy Minister of 
Foreign Trade with regard to my letter to 
you, of the 18th December, I wish to 
say that this reply says that the Prime 
Minister's Secretariat as well as the Foreign 
Trade Ministry hBve received no com-
plaint, but there is the original copy of 
the paper----- (Interruptions).

MR. SPEAKER: Please send it to me. 
You write to me. Do not bripg it here 
so abruptly.

SHRI K. S. CHAVDA: What should I 
do?

MR. SPEAKER: 7 have said that you 
m ay send Jit to me, Whatever is your com- 
anent, send it to m e.. {Interruptions).

SHRI K N. TIWARI (Bettiah): Sir, 
Is it proper ? I am. referring to what Mr. 

UanerfeQ said. Is it permissible?**

MR. SPEAKER: I  have not allowed 
Itlm. I told hi** that so long w  I  am 
fa re  standing, he cannot speak like that. 
{Interruptions)

•♦Expunged as  ordered 3>y the Cha

Ordei, order Mr. Sha&tri.

SHRI S M. BANERJEE: Why don’t 
you allow me to lead the whole thing.

MR SPEAKER: 1 am not allowing.

SHRI S. M. BANERJEE. Why? It is 
a privilege motion.

MR. SPEAKER: i have not allowed 
your privilege motion. It is no privilege 
motion. You want to know why. This 
is not a privilege motion.

SHRI S. M BANERJEE: Why should 
the leader of that party only be the 
leader ? The leader of my party also is a 
leader.

SHRI S. A. SHAM1M: Even I am a 
leader of a party! {Interruptions).

SHRI S. M. BANERJEE: Today you 
may laugh it out. But the question is 
more serious. (Interruptions).

MR. SPEAKER: You are disturbing
the House. I have not called you. I  
have not allowed it.

SHRI S. M. BANERJEE: I am not 
disturbing. (Interruptions).

SHRI 1NDRAJ1T GUPTA (Alipore): 
Sir, may I seek one guidance from you? 
Am I to take it from your observation—
I do not want to bring in any persona! 
element into this—that it is open to any 
Member of this Houe to multiply and 
circulate a document containing palpable 
falsehood against another Member and 
there is no remedy for it? That is all I 
want to know from you. You tell n* 
there is no remedy here; we know how to 
deal with such people elsewhere. (Inter­
ruptions).

AN HON. MEMBER: We also know 
how to deal with you all.

SHRI INDRAJIT GUPTA: These
devotees of the Balyogi * * (Interrup­
tions).

SHRI S. M. BANERJEE. **
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SOME HON. MEMBERS roie . .. 
(Inurruptions).

MR SPEAKER: All of you please sit 
down; you are ".peaking without m> pci 
mission.

SHRI SAMAR GUHA (Contai): l»ut 
word** should not be there.

MR. SPEAKFR. It will not be there.

SHRI S. M. BANERJEE: 1 withdraw 
that word*’’ let only the other remain.

SHRI JYOTIRMOY BOSU: I wrote to 
you about the Metio Goldwyn Meyei 
employees. There has been a conspiracy 
between one set of Indians and another 
set of Americans----

MR. SPEAKER: By writing you do not 
get my permission.

SHRI JYOTIRMOY BOSU; . . . .  @

MR. SPEAKER: J have not allowed 
you; it will not go on record. There is

•♦Expunged as ordered by the Chair. 
@Not recorded.

po provision m the Rule that I should 
allow anything to come in this House a t 
any time. Yog should come through, 
proper channel.

SHRI JYOTIRMOY BOSU: May I  
make one submission taking only half a  
minute? I wrote to you.

MR. SPEAKER: No, 1 have not called, 
you.

13.46 hrs.

PAPFRS LAID ON THE TABLE 
A n n u a i  A c c o u n t  o f  M o r m u g a o  P o r t  
T r u s i  i o r  1970-71 a n d  A u d i t  R £ P o x r

THEREON

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR):
1 beg to lay on the Table a copy of the 
Annual Account(H indi and English 
versions) of the Mormugao Port Trust 
for the year 1970 71 and the Audit Report 
thereon under sub-section (2) of scction 
101 of the Major Port Trusts Act, 1961. 
[Plated in Library Sec No LT-4104/72J. 
A n n u a i  R i p o r t  o f  C o a l  M i w s  L a b o u r  

Wrr f a r e  O r g a n i s a t i o n  

1HK DFPUTY MINISTER IN THE 
MIN1S1RY OF lABOUR REHABILITA-
TION (SHRI BALGOV1ND VERMA): 
On behalf of Shrj R K. Khadilkar, 1 beg 
to lay on the 1 able a copy of the Annual 
Report (Hindi and English version-.) on 
ihe activities of the Coal Mines Labour 
Welfare Organisation, for the y e a r  
1970 71 [Plated in Library. See No LT- 
4105/72].

R e v ie w  a n d  A n n u a l  R r p o r r  o f  H in d u s -
t a n  S t f e l  L im i te d ,  R a n c h i  

T H E  MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES' 
(SHRI SHAHNAWAZ KHAN): I beg
to la y  on the Table a copy each of the 
fo llo w in g  papers (Hindi and English 
versions) under sub-section (1) of section 
619A o f  the Companies Act, 1956:—

(1) Review by the Government on 
the working of the Hindustan Steel 
Limited, Ranchi, for the year 1971-72.


